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[Translation]

Liberalisation of Licence Procedure

2264. SHRI YASHWANTRAO PAUL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether he has assured to make 
licensing procedure more liberal;

(b) if sojhe name of industries for which 
liberalised licensing procedure would be 
adopted;

(c) whether the Government propose to 
leave the sugar industry and agro based 
industry free of licensing system or propose 
to liberalise it;

(d) if so, the details thereof; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a)to (e). Underthe new Industrial 
Poficy announced by the Government on 
24th July, 1991, all the industries except for 
a short list of 18 industries have been ex­
empted from the requirement of industrial 
licences. This list includes, inter alia, sugar, 
distillation and brewing of alcoholic drinks, 
tobacco products like cigars and cigarettes 
and wood-based products. The reasons for 
placing these artk:les under compulsory li­
censing are either social, environmental or 
publk: health conskleratbn. There is no 
proposal under conskleratk>n of the Gk>vem- 
ment to exclude these artk:les from licens­
ing.

macontkuimwe of UnvlaMe Frojecto

2265. SHRI R. SUf^NOER F^DDY: 
VyHllthe Minister of PLANf̂ ING AND PRO-

MPLBiOITATION be pleased
to state:

(a) whether the Planning Commissbn 
has issued any gukiefines to various Minis­
tries to discontinue unviabie projects under 
constructbn as reported in the Economy 
Times dated Ocloiier 25.1991;

(b) if so, whether the Planning Commis­
sion has also suggested that major projects 
nearing completbn shouM be tnckided in the 
eighth Plan;

(c) if so, the total number of unviabie 
projects that are to be discontinued; and

(d) the names of the Ministries which 
have agreed to these suggestions and the 
time by which a final decisk>n in the regard is 
likely to be taken?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No. Sir.

(b) to (d). Do not arise.

New Sugar Licensing Policy

2266. SHRI NARAIN SINGH 
CHAUDHÎ : Will the Minister of FOOD be 
pleased to state:

(a) whether Inences have been granted 
under new sugar Icensing policy for setting 
up sugar mills during the current financial 
year;

(b) if so, the number of applicatk>ns 
received from State Governments, Sta!^ 
wise, particularfrom Haryana Government; 
and

(c)the number of Ik̂ noesgFatfited to set 
up sugar mHis during the cunent finandad 
year. State-wise?

THE MINISTER OF STATE OF THE 
im ts m Y  OF FOOD tmRJi ta ru n  
GOGOi): (a) Ho Itoences for Mlmg vp of
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n«w sugar m is have baan granted under oonsidaraiion. Sla»-«»isa details are given
tlie new ioansing poNqr guideiines an- in the Statamecrt below,
nounced vide Press Note dated &11.1991.

(b)'ni3a9Ll991,642appicalionsfe- (c) No loanee for setting <4> new sugar
oeived for grant of new icences for estab- milhasbeengtaledsofarduringthecunent
ishment of nawsugarfactorias are pending financial year.

STATEMENT

State-Wise lis t of AppBcaHons Received Through the Department of Industrial Develop- 
m ^  for Establishment of new Sugar Factories which are Pending Considerationr

SLNo. State appScaMons pending

1. Uttar Pradesh 202

2. A A A ̂  MM MManafaSiiira 218

3. Andhra Pradesh 68

4. Punjab 29

5. Orissa 2

6. Madhya Pradesh 7

7. Rajasthan 2

8. TamHNadu 18

9. Gujarat 10

10. Haryana' 15

11. Bihar 22

12. Karnataka 48

13. Himachal Pradesh 1

Total 642

UHiaGMngoflRS4C (a) the progress made so far for the 
tauncHngof«S4C;

2267.SHnCP.IlM0ALAGniYAPPA: 
wa the PRIME MMIS1ER be pleased to fb)whalheritispiopo6edtobelaunchad

by11M 3^and


